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 _NOTIFILATION
. (INCOME=~TAX):
No. 8896 (FuNoo197/72/91=1T.A.1.)¢ 1In exdrcise of the pouers
conferred by subsslauss (v) of clause’ (23F) lof Section 10 of the
Income«tax Act, 1961 (43 of 1961), the Cent Government hershy

notifies “Sri Vedanta Desikar Devasthanam, Madras® for the purposs
of the s3id subwclause for the asssssment yelars 1988«89 to 1590-91

£

subject to the following conditions, nanely {=-
i ! : : :
(i) the sssossee will apply it2 incom®, or accumulate it for
application, whnlly and exclusively] to the objacts for
vhich it is establisheds ‘ :

{

{ii) the assessee will not invest or deplsit its funds
{other tham voluntary contributions teceived and
- maintained in the form of jewellety,|furniture etc.)
~ for any period during the previous ysars relevant to
the assessment yesars mentioned ahovyg otherwise than in
eny ane or more of the forms or modgs specified in " °

sub=saction {(5) of section 113

*

(Li4) this notification will not apply in frelation to any
. income baing profits and gains of bysiness, unleas
' the business is incidental to the atltainment of the
objectives of the sssesses and sepasate books of
accounts are maintained in respsct off such business,

( SUKJ)CHATTERIEE §
OFF I CER qﬂhu SPECIAL OUTY

Ta
The Manager, '
Govarnmsnt nf India Press,
Ring Road, Mayapuri Industiial Area,
(Near Rnjouli Garden), New Delhi,

PaTelO,



Copy ta:

1. The Trustes, Vsdanta Deaikar Dmvasthanam, Mylapars, Madras-800084

- 2, The Director of Incnma-taﬂ(ﬁx@mptxana% Madras with ref, to his
lettar No,DIT(E)/3(6)/89~90 datad 26~10-1930,

3., The Director General(I. TLExamptians), 10, Middleton Rouw, Calcutta,,
4, All Chief Commissioners & Directars Gennral mf Incoma=tax, A
5, Director of Incuma-tax(RSP & FR), Hau Dalhi. ' |
6.. Director of Ineame—taxiﬂ&hs), Bfrector of Incnme»tax(&udit;

LI B T

~ Director-of Incoms~tax{IT), Director of Income-tax{3Systams
Dirgctor of Income~tax Uigilanca)& Director of Incame-tax(ﬂscausry).

7« All officers & sections cof the L. BeDeTey Now Delhi,
8. Comptroller & Auditor General of India, New pelhi( 20 cnpias).
9. Bulletin Section of the Directorate of Inspeetion(RS&P), New Delhi..

16, Oirectar Genaral of Training, National Academy of Direct Taxes,
Negpur(S copies),

1t. Jaint Sacretary, Hiniatry n? Law & JUSticﬁ(Daptt. af Lagal nFﬁaira]
New Dalhi.

12, Tha Chief Controller of Actounts, Cantral Board of -Direct Taxaa,
H.Olock, Vikas Bhavan, New Oelhi.

13, L.F.U, (Csntral Board of ﬂirect Taxes).

( Mra.v, RAMAKRISHNAN )
SECTION DFFICER,
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o, 8f§?é ‘{F.Ns.1§?/72/§1-17.§.i.)= In exsrcise of the povers

conferred by subsslause {(v) of clause’ (23F)
Incomeetax ‘Act, 1981 (43 of 1861), the Cent
notifies ®Sri Vedanta Desikar Bevasthanam,.
of the said subeclause for tha assgssment y
subrject to the following conditions, namely

of Section 10 of the
al Government hershy
adras® for the purpose
ars 198B8«89 to 1990=~91

]
™.

{i}_tha:asSESSQQﬁuill‘apply'itﬁzlnaama' or sccumulaie it for

application, wholly and exclusivel
vhich it is establishsd

*

(other than voluntary contributions

maintained in the form of jevellery
for any period during the prewiocus
the assessment yeoars mentioned aho
any ane or more of tha fomms or mo
sub-section (5) of ssction: 113"

!

/ to the objaects For

{ii) the asssssee will not invest ar'da&oait its funds

received and
| furniture sto.) .
yaars rélavant to
e otherwise than in
as specified in ° °

3

' L

(iid) this notification will not apply if
, - income being profits and gains of
- tha business is incidental to ths

objectives of the assessesd and sap

accounts are maintainad in respect
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Thae Manager,
Government nf India Press,
Rinn Road, Mayapuri Industtial Ares,
(Near Rajoui Garden}, New Delhi.
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Copy tot

a4 8 Ly

1« The Trustse, Vedanta Dssikar Devasthanam, Mylapors, Madras~600084

.2.

3.
4,
S
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8.
9
13,
11,
12,

13,

The Director of Incum9~§ax(Exemptiona%, Madras with ref. to his
letter No,DIT(E)}/3(6)/89~90 duted 26-10-1990,

The Dirsctor Ganeral(I.T;Exénptinns), 18, Middleton Rou, Calcutta,,
All Chier.Cammissiqners_g-ﬁirecxnra:Génbfal_af Incoms-tax,
Director of Incoms-tax(RSP & PR), New Delpi.

Director of Income-tax(0&M3), Director of Income=-tax{Audit),
Director of Income-tak{lT), Dirsctor of Income-tax{Systama), _
Diractor of Income~tax(Vigilenca)d Director of Income-tax(Recovery).

A1l foicﬁtﬁ & Beptinﬂa ﬂf the CoﬂlD.Tn’ Nawu mlhit ;
Comptroller & Auditor Genaral of India, Naw Dslhi{20 coples).

‘Bulletin Section of the Dirsctorats of Inspection(RS&P), New Delhi..

Director Censral of Training, National Académy of Direct Taxes,
Nagpur(S copiaes),

Joint Sacretary, Ministry of Law & Justice(Deptt, of Lagai_ﬁfﬁair;‘
New Delhi. ' S e Eha

The Chief Controller of Accaunts, Central Buard cF'-Ditact Taxgs,
H.Bloek, Vikas Bhavan, New Delhi, '

1.FoUs{Cantral Board of Divect Taxss).

¥

( Mrs.¥, RAMAKRISHNAR )
 SECTION OFFICER.



